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J U D G M E N T

1.  In  this  case accused Hasinur  Zaman Sikari  & 5 others  are

facing trial for the case filed by the informant Jahirul Haque Bepari, u/s

147/149/323/506 I.P.C. 

2.  The brief of the prosecution story as revealed from the F.I.R.

Inter-Alia is that this incident happened on 06.11.2011, at about 7:30 A.M.

According to the informant at the time of incident, he was not there at

home and at that time the accused persons wrongfully confined his cousin

brothers Sheli Hoque Bepari and Saiful Hoque Bepari and assaulted them

with lathi and sharp weapons. As a result, they got injuries in their head.

When the victim raised alarm, the brother of the informant namely Nur

Jamal Hoque Bepari went to rescue them and accused persons equipped



with Khapor, sharp weapons, lathi, stone assaulted him. When the public

gathered in the place of occurrence the accused persons ran away from

the place of occurrence. Later the informant filed this case. 

3.  On receipt of  the Ejahar  the Officer-in-Charge of  Golakganj

P.S.  registered  the  case  vide  Golakganj  P.S.  Case  No.566/11,  u/s

147/148/149/341/  325/326/338/506  I.P.C.  and  endorsed  S.I.  Mr.  B.  C.

Barman to investigate the case. During the course of investigation, the I.O.

visited the place of occurrence, recorded the statement of the witnesses.

After completion of investigation, the I.O. has submitted the charge sheet

against  the  accused  persons  u/s  147/148/  341/323/506  I.P.C.  and  was

forwarded the case to the court for trial. 

4.  On receipt of summons the accused persons appeared before

the court. Copies of relevant documents were furnished to the accused

persons under section 207 of Cr. P.C. After hearing the learned counsel for

both the sides and on finding sufficient  materials  to  presume that  the

accused  persons  have  committed  offences  punishable  under  section

147/323/506/149 IPC, the contents of the charges punishable under the

said  sections  were  framed,  read  over  and  explained  to  the  accused

persons to which they pleaded not guilty and claimed to be tried. During

the pendency of this case, the case stood abetted against accused Samad

Ali Bepari on his death as per order dated 26.04.2017.

5.  In support of his case, prosecution examined as many as nine

numbers of witnesses,  including three Court  witnesses.  After closure of

prosecution evidence, statement under section 313 of Cr.P.C. is recorded

of the accused persons, which were of total denial. Defence side did not

examine any witness. 

6.  Heard the argument put forwarded by the learned Counsel for

both the sides as well as gone through the evidence available on record.

7.  Points for determination.

i)  Whether  the  accused  persons  on  06.11.2011,  at

about 7:30 AM, had formed an unlawful assembly and

committed the offence of rioting in prosecution of the

common  object  of  that  assembly  and  thereby



committed the offence punishable u/s 147/149 IPC?

ii)  Whether  the  accused  persons  on  the  same  date

time and place, in prosecution of the common object

of that assembly have assaulted  Sheli Hoque Bepari,

Saiful Hoque Bepari and Nur Jamal Hoque Bepari and

have caused hurt to them and thereby committed the

offence punishable u/s 323/149 IPC?

iii)  Whether  the  accused persons  on  the  same date

time and place, in prosecution of the common object

of  that  assembly,  had  criminally  intimidated  Sheli

Hoque  Bepari,  Saiful  Hoque  Bepari  and  Nur  Jamal

Hoque  Bepari and  have  threatened  them with  dire-

consequence  and  thereby  committed  the  offence

punishable u/s 506/149 IPC?

DISCUSSION, DECISION AND REASONS THEREOF:-

8.  I have gone through the evidence on record and heard the

learned counsels of  both sides and I  shall  now discuss and decide the

points formulated.  

EVIDENCES

9.  In this case, the prosecution has examined as many as ten

numbers of witnesses, including three Court witnesses. Out of them, one

Manik Ali was examined as PW-1, one Abdul Ali @ Sk. was examined as

PW-2, one Johirul Hoque Bepari was examined as PW-3, one Bakul Sk. was

examined as PW-4, one Nazrul Hoque @ Sk. was examined as PW-5, Dr.

Rabindra Sarma was examined as PW-6,  S.I.  Birendra Chandra Barman

was examined as PW-6 (which should have been PW-7), Saiful Alo Sarkar was

examined as CW-1,  Shall  Alom Sarkar  was examined as CW-2 and Nur

Jamal Bepari was examined as CW-3.

10. PW-1, Manik Ali, deposed that he knows the informant of this

case. He knows the accused persons too. The occurrence took place in the

year 2011 at 7:30 A.M. While he was brushing his teeth on the P.W.D.

Road, in front of his house, he saw the accused Hashanur Sikari, Mashud

Sikari, Akan Sikari, Samad Sikari, Hamidur were beating Sheli, Saiful and

Nur Zamal on the P.W.D. Road. Many people assembled there. Then he

came back to his house. The victims sustained injuries on their persons.



 During cross-examination he stated that the accused persons

also instituted a case over the same occurrence, but he is not an accused

in  that  case.  Police  did  not  record  his  statement.  The  victims  are  his

brothers by village relation. About 30-40 people were assembled there.

But, he cannot say their name. There are shops and houses near the road.

But no people were there in that wee hours. He saw the injuries on the

victim.

11. PW-2, Abdul Ali @ Sk., deposed that he knows the informant

of this case. He knows the accused persons too. The occurrence took place

in the year 2011 at 7:30 A.M. on the P.W.D. road. He was in front of his

house near  the P.W.D. road at  that  time. He saw the accused persons

beating Sheli with lathi. When his brothers namely Saiful and Nur Zamal

came for his rescue, the accused persons also beat them with lathi. Sheli

sustained injury on his shoulder and head. Then the accused persons left

the place of occurrence.

 During his cross-examination stated that Sheli is his brother

by village relation. He did not go to the place of occurrence. He does not

know if the accused persons lodged any case over the same occurrence.

Police did not record his statement. He was in his house at the time of

occurrence. 

12. PW-3,  Johirul  Hoque  Bepari,  deposed  that  he  knows  the

informant of this case, Ext.1 is his F.I.R. and Ext.1(1) is his signature and

he also knows the accused persons of this case. The occurrence took place

in the year 2011 at 7:30 A.M. on the P.W.D. road in front of his house. He

was in the back side of his house at that time. Hearing hue and cry he

went to the road and saw the accused Hasanur, Khairul, Samad, Hamidur,

Anowar  and Akand beating Sheli  and Saiful.  The accused persons also

beat Nur Zamal when he came to the place of occurrence. They took the

victims to Dhubri Civil Hospital for medical treatment. 

 During cross-examination he stated that the accused persons

also filed a case against his and his brothers over the same occurrence

and that  case is  still  pending.  There are  dwelling houses of  Bokul  Sk.,

Abdul Sattar, Joybar Sk etc. near the place of occurrence. They were not

present  at  the  place  of  occurrence.  The  witnesses  in  this  case  are

relatives. Police did not record his statement. 



13. PW-4,  Bakul  Sk.,  deposed  that  the  informant  and  accused

persons are his co-villagers. The occurrence took place about three years

back at 7 A.M. He was in Golakganj Bazar at that time. He was reported by

someone that a quarrel took place between the informant and the accused

persons. Then he went to the place of occurrence and saw injuries on the

persons of Sheli, Saiful and Nur Jamal Hoque (The witness was declared

hostile by the prosecution).

 During cross-examination by the prosecution side he stated

that police did not record his statement. The accused persons are his co-

villagers.  He  had  denied  all  the  suggestion  put  forwarded  by  the

prosecution.

 During cross-examination by defence side he stated that the

informant is his cousin by village relation. He did not see the occurrence.

Both sides filed case over that matter.

14. PW-5, Nazrul Hoque @ Sk., deposed that the informant and

accused persons are  his  co-villagers.  The occurrence took place in the

year 2011 at 9:30 am. At that time he was in his field which is situated

about one furlong away from the place of occurrence. He saw from his

field that many people were running towards the house of Azad Sikari. He

also rushed to the place of occurrence and saw Sheli, Saiful and Nur Jamal

lying  in  injured  condition.  The  condition  of  Saiful  was  serious.  The

occurrence took place on the road in front of the house of Azad Sikari. The

injured persons were taken to the house of Nazrul Sikari. He heard that

there was marpit between Kahirul Sikari and the accused persons. 

 During cross-examination he stated that the accused person

also  filed  a  case  against  the  informant  and  others  over  the  same

occurrence. Police did not record his statement.

15. PW-6, Dr. Rabindra Sarma, in his testimony deposed that on

06-11-11 while he was posted as Senior Medical & Health Officer at Dhubri

Civil Hospital, on that day on police requisition & escorted by UBC Dhojesh

Nath he examined the victims-injured and found the following injuries:-

1.      Sheli  Alom,  24  years  male:  -  Lacerated  injury  on  the

forehead, Size:-1”x1/2”x1/2”. The age of the injury is fresh (less

than 24 hours), simply in nature and caused by blunt object. He



was discharged on 07-11-11.

2. Saiful Alom, 26 years male: - (i) Abrasion in the left side of

the  neck,  size    2”x2”.  (ii)  Abrasion  in  the  left  forearm,  size

2”x2”,  (iii)  Abrasion  in  the  left  forehead,  Size  2”x2”.  He  was

referred to Dental Surgeon, Dhubri Civil Hospital. The age of the

injuries is fresh (less than 24 hours). All the injuries are simple in

nature, caused by blunt object.

3. Nur Zamal Hoque, 38 years male: No injury is found. Ext.2

is the medical report, Ext.2(1) & Ext.2(2) are his signatures. The

report is prepared as per Hospital record on 18-02-12. 

 During  cross-examination  he  stated  that  the  victims  were

present at the time of preparation of the Ext.2. Ext.2 is prepared on the

basis  of  Medicological  Register  of  the  Hospital  and  the  Medicological

Register is not here today in the Court. He has not mentioned the case

history in his report Ext.2. The injuries sustained by the victims may be

caused by falling on hard substance.

16. PW-6  (which  should  have  been  PW-7),  S.I.  Birendra  Chandra

Barman, deposed that on 07.11.2011, he was posted in Golakganj PS as

attached Officer. On that day the O.C. Golakganj PS received an ejahar

from one Johirul Hoque Bepari and after registration entrusted him with

the investigation of this case. In course of his investigation he visited the

place of occurrence, prepared the sketch map of the Place of occurrence,

recorded  the  statement  of  the  witnesses  and  arrested  the  accused

persons and released them on bail. The injured persons themselves went

to the hospital for medical examination. Later he collected the medical

report and on completion of the investigation, he submitted charge-sheet

against the accused persons. Ext.3 is the Charge-Sheet and Ext.3(1) is his

signature. 

 During  cross-examination  he  stated  that  the  ejahar  was

received on 07.11.2011, in the police station. On that very day, he was

entrusted  with  the  investigation  of  this  case.  Nothing  was  seized  in

connection with this  case.  He recorded the statement of  Johirul  Hoque

Bepari and Bakul Sk. PW Bakul Sk. did not state before him that accused

persons assaulted Selli, Saiful and Nur Zamal and this witness also did not

state before him that he saw the accused persons beating Selli, Saiful and

Nur Zamal. He recorded the statement of PW Nazrul. 



17. CW-1,  Saiful  Alom  Sarkar,  deposed  that  he  knows  the

informant of this case. Accused persons are known to him. In the year

2011, one day at about 7:30 A.M., he heard hue and cry over PWD Road

and on hearing the same he went there.  He saw dashing and pushing

between Nur Hussain Bepari  and Hasanur Sikari,  Khairul  Sikari,  Anowar

Sikari,  Raju Sikari,  Akon Sikari,  Samad And Hamidul.  He along with his

brothers Nur Jamal Bepari and Salim Sarkar went to intervene the dashing

pushing.  All  the  above  accused persons  assaulted  them.  He  sustained

injuries  on his  teeth,  shoulder  and other  parts  of  body.  Nur  Jamal  and

Salim also sustained injuries.

 During  cross-examination  he  stated  that  he  is  a  Tailor  by

profession and he used to work at Guwahati. Accused persons also lodged

one case against the informant and others. Occurrence took place over

P.W.D. Road in front of the house of Samad. Prior to alleged occurrence

there  was  a  dispute  between  the  informant  and  accused  persons.  He

cannot say what was the actual sets of occurrence took place prior to the

alleged  occurrence.  He  does  not  have  any  dispute  with  the  accused

persons prior to alleged occurrence. He does not have any dispute with

the accused persons prior to alleged occurrence. He took treatment at

Dhubri civil Hospital. 

18. CW-2,  Shall  Alom  Sarkar,  deposed  that  he  knows  the

informant of this case. Accused persons are known to him. 5 years back

one day at about 7/8 A.M. he along with his brothers namely Nur Jamal

Bepari  and  Saiful  were  standing  in  front  of  their  house.  He  saw  Nur

Hussain Bepari was going towards the southern part of P.W.D. road. At that

time  he  saw  quarrel  between  Nur  Hussain  Bepari  and  Hasanur  Sikari,

Khairul Sikari, Anowar Sikari, Raju Sikari, Akon Sikari, Samad and Hamidul.

He along with his brothers Nur Jamal Bepari  and Saiful  Sarkar went to

intervene the dashing pushing. All the above accused persons assaulted

them. He sustained injuries on his hand and head. Thereafter, they took

treatment from Golakganj and Dhubri. 

 During  cross-examination  he  stated  that  accused  persons

also lodged one case against the informant and others. Occurrence took

place over P.W.D. Road in front of the accused of Samad. Prior to alleged

occurrence  there  was  a  dispute  between  the  informant  and  accused

persons. He cannot say what was the actual sets of occurrence took place

prior to the alleged occurrence. He does not have any dispute with the



accused persons prior to the alleged occurrence. He took treatment at

Dhubri Civil Hospital. He has not sustained injury on his head. 

19. CW-3, Nur Jamal Bepari, deposed that he knows the informant

of this case. Accused persons are known to him. In the year 2011, one day

at about 7:30 am he heard hue and cry over P.W.D. Road. He along with

his brothers namely Salim Uddin and Saiful were standing in front of their

house. He saw Nur Hussain Bepari was going towards the southern part of

P.W.D. road. At that time he saw dashing pushing between Nur Hussain

Bepari and Hasanur Sikari, Khairul Sikari, Anowar Sikari, Raju Sikari, Akon

Sikari, Samad and Hamidul. He along with his brothers Salem Uddin and

Saiful  Sarkar  went  to  intervene  the  dashing  pushing.  All  the  above

accused persons assaulted them. He sustained injuries over his left side

neck. Thereafter, they took treatment from Golakganj and Dhubri.

 During  cross-examination  he  stated  that  accused  persons

also lodged one case against the informant and others. Occurrence took

place over P.W.D. Road in front of the house of Samad. Prior to alleged

occurrence  there  was  a  dispute  between  the  informant  and  accused

persons. He cannot say what was the actual sets of occurrence took place

prior to the alleged occurrence. He does not have any dispute with the

accused persons prior to the alleged occurrence. He took treatment at

Dhubri  Civil  Hospital.  Prior  to  alleged  occurrence  there  was  a  marpit

between the accused and informant and police was not present in that

occurrence. 

 APPRECIATION OF EVIDENCES

20. Before going into appreciation of evidences on record, I find it

proper to reiterate the facts mentioned in the FIR for discussing the points

for determination in a proper manner.

21. The FIR which was exhibited by the informant as Ext.1, shows

that

 On the date of incident i.e., on 06.11.2011, at about 7:30

AM, this incident happened in absence of the informant in

his house.

 That  at  the  time  of  incident,  the  victims  Sheli  Hoque

Bepari and Saiful Hoque Bepari were there near the PWD

road  and  at  that  time  in  order  to  some  old  fight,  the

accused  being  equipped  with  lathi  and  sharp  weapons



attacked the victims by causing injuries in their head and

also threatened them with fear of death.

 On seeing the incident the other victim namely Nur Jamal

Hoque Bepari came running for rescuing the other victims

and at that time the accused persons jointly attacked him

with lathi, thenga, Khapor, sharp weapons and stones etc.

22. Now  the  prove  these  above  facts,  the  prosecution  has

examined  6  numbers  of  witnesses  and  3  numbers  of  victims  were

examined as Court  Witness.  Since all  the points for determinations are

closely connected, I deem it proper to discuss all the points together for

proper appreciation of the evidence.

23. The  evidence  of  the  informant  /  PW-3  reveals  that  this

incident happened in the year 2011, one day at about 7:30 A.M. in front of

his house. According to him, at the time of incident he was there in the

backside of his house. He said that on hearing the hue and cry he went to

the road and saw the accused persons Hasanur, Khairul, Samad, Hamidur,

Anowar and Akand were beating to Seli and Saiful. He also stated that the

accused persons assaulted Nur Jamal Hoque Bepari as well. 

24. The evidence of the PW-1 shows that he has exhibited the FIR

as  Ext.1.  On  going  through  the  Ext.1/  FIR,  it  appears  that  informant

categorically  mentioned  that  this  incident  happened  while  he  was  not

there in his house. From the FIR it is cleared that he has not seen the

incident. However, by subsequently developing this case, he testified that

he was present in the backyard of the house and he had witnessed the

incident  of  assault.  As  such,  the  testimony  of  PW-3  is  in  direct

contravention of the FIR. He being the informant and maker of the FIR

himself  has  not  supported  the  very  fact  of  the  case  that  he  was  not

present in the place of occurrence. Such contradiction brought by the PW-

1 is appearing vital for the prosecution case. At this stage, let me see if

the other witnesses including the victims have corroborated the contents

of the FIR.

25. According to the PW-1, the victims are his brothers by village

relation. He said that at the time of incident he was brushing his teeth on

the PWD road and then he had seen the accused persons Hashanur Sikari,

Mashud Sikari,  Akan  Sikari,  Samad Sikari,  Hamidur  were  beating Sheli,



Saiful and Nur Zamal on the P.W.D. Road. He said that after the incident he

came back to his  house.  similarly  PW-2 said that  the accused persons

were beating Sheli with lathi and later when Saiful and Nur Jamal came for

his rescue, the accused persons beaten them as well.  During his cross-

examination he said that he had not visited the place of occurrence. The

cross-examination of PW-2 makes it clear that he did not go to the place of

occurrence. The testimony of PW-5 shows that he had rushed to the place

of occurrence after observing people were running towards the house of

Azad Sikari. He said that he had found the victims in an injured condition.

However,  his evidence does not pointed towards the facts that he had

seen the incident as alleged in the FIR. PW-4 Bakul Sk, said that he had

seen the injury on the person of victims. Other independent witness i.e.

PW-4  was  declared  as  hostile  by  the  prosecution  side  by  drawing  his

attention in  the statement recorded u/s  161 Cr.P.C.  PW-4,  categorically

denied that police had recorded his statement.  The witness was cross-

examined by the defence side, whereby he said that he has not seen the

incident. 

26. The evidence of these PW-1, PW-2, PW-4 & PW-5 shows that

they are the independent witnesses examined by the prosecution side.

According to the PW-2, PW-4 and PW-5 they have not seen the incident.

But, according to the PW-1 he had seen the accused  persons  Hashanur

Sikari,  Mashud Sikari,  Akan Sikari,  Samad Sikari,  Hamidur were beating

Sheli, Saiful and Nur Zamal on the P.W.D. Road.

27. The  evidence  of  PW-1 shows that  all  the  accused persons

were attacking the victims at the same time. But the FIR as well as the

evidence  of  PW-3  /  informant  shows  that  the  victim Nur  Jamal  Hoque

Bepari rushed to the place of occurrence after he witnessed the accused

attacked Sheli and Saiful. The evidence of PW-1 as regard to the presence

of Nur Jamal Hoque Bepari along with Sheli and Saiful are hereby is not

supported either by the informant or by the FIR. Since the PW-1 is not

maker of the FIR, hence, this court does not deem it proper to consider his

evidence by comparing the contents of the FIR. Even after that it is seen

that he has referred the victims as his brothers but,  even after seeing

them injury or being attacked by the accused persons, PW-1 did not make

any attempt to resolve the matter or taking them for medical treatment.

He simply stated that he came back to his house after public gathered at



the  place  of  occurrence.  Again  during  his  cross-examination  he  has

contradicted that no people was there in the wee hour. However, all the

independent witnesses have corroborated on one point that the accused

side has also filed a case for the same incident.  The said fact pointed

towards the fact that on the date of occurrence some incident of cross

fight  has  taken place  between the parties.  The independent  witnesses

except the PW-1,  none has stated that  they have seen the incident of

assaulting the victims by the accused persons. By the evidence of PW-1

alone is not sufficient to prove the case against the accused as he has

developed a new set of facts during his evidence by stating that all the

victims were attacked at  the  same time.  Hence,  at  this  point  I  find  it

proper to go through the evidences of victims who were examined by the

prosecution side as Court Witness and also of the Medical Officer.

28. The prosecution has examined the Medical Officer / PW-6 Dr.

Rabin  Sarma,  whereby  the  Medical  Officer  stated  that  he  has  found

lacerated injury over the forehead of Sheli Alom. Abrasion over the body of

Saiful and he did not find any injury over the victim Nur Jamal Hoque.

29. Since the content of the medical report of CW-2 was already

mentioned in the para No.15, so for the sake of the brevity I did not intend

to reiterate the contents of the medical report.

30. Now according to CW-1, Saiful Alom Sarkar,  on the date of

incident he heard some hue and cry over P.W.D. road and when he rushed

there  he  had  seen  dashing  pushing  between  Nur  Hussain  Bepari  and

Hasanur  Sikari,  Khairul  Sikari,  Anowar  Sikari,  Raju  Sikari,  Akon  Sikari,

Samad and Hamidul.  He along with his  brothers  Nur  Jamal  Bepari  and

Salim  Sarkar  went  to  intervene  the  dashing  pushing.  All  the  above

accused  persons  assaulted  them.  He  sustained  injuries  on  his  teeth,

shoulder etc. According to him, the other victim i.e. Nur Jamal Bepari and

Salim Sarkar also sustained injury. Similarly the CW-2, namely Sheli Alom

Sarkar and CW-3 Nur Jamal Bepari also deposed that they had seen some

quarrel  between Nur Hussain  Bepari  and Hasanur Sikari,  Khairul  Sikari,

Anowar Sikari, Raju Sikari, Akon Sikari, Samad and Hamidul.

31. The evidence of CW-3 shows that he has got injury over his

left side of neck. According to him he underwent treatment at Golakganj

and Dhubri. During the cross-examination of CWs, i.e. CW-1, CW-2 & CW-3



all being admitted that of cross-case is pending against them for the same

incident. 

32. On careful perusal of the testimonies of CW-1, CW-2 & CW-3,

it is seen that their evidence are not supported by either the informant /

PW-3 or by any independent witnesses, as except the CWs, none have

mentioned the name of Nur Hussain Bepari as a victim of this case. Said

Nur Hussain  Bepari  had not  been cited as  a witness in this  case.  The

evidence of CW-1, CW-2 & CW-3, hereby shows a total new sets of facts for

evolved at the time of recording their evidence. But, the same evidence

has no connection either with the victims of this case or with the other

witnesses.

33. On going through the evidence of I.O. he said that he has not

seized anything from the place of occurrence. The evidence of PW-6 (which

should  have  been  PW-7)  is  nothing but  regarding his  manner in which the

investigation was initiated. He did not state anything vital as regard to the

incident happened at the place of occurrence. 

34. From  the  above  discussion,  it  has  appeared  to  me  that

undoubtedly the medical report shows some injury over the victims Sheli

Alom and Saiful Ali. But, at various stage the witnesses appearing for the

prosecution side have contradicted each other on the point of injury was

sustained by the victims.

35. PW-3 being the informant in his FIR clearly mentioned that he

was absent in the place of occurrence. But in his evidence he said that the

incident happened in front of his eyes. The other independent witnesses

except  the  PW-1 had given  hearsay  evidence  in  this  case.  Hence,  the

evidence of the independent witnesses are not found sufficient to prove

the guilt of the accused persons. PW-1 has also developed the story by

stating that all the victims were assaulted at the same time and according

to  him  he  had  seen  the  incident.  But,  he  was  silent  about  the  fact

mentioned by the CWs that the accused persons in their engage into a

fight  with  one  Nur  Hussain  Bepari.  If  PW-1  was  there  in  the  place  of

occurrence, he would have seen the incident of attack Nur Hussain Bepari

by the accused persons as well. Hence, the evidence of PW-1 is appearing

nothing but a concocted one.



  

36. Further  the  evidences  of  CW-1,  CW-2  &  CW-3  are  not  in

conformity with the FIR. The injuries which were sustained by the victims

are appearing nothing but the result of the cross-fight with the accused

persons. 

37. Stitching everything altogether, I came to the safe conclusion

that all  the evidence of the prosecution are not sufficient to prove the

guilty of the accused persons u/s 147/323/506/149 IPC. Accordingly, the

accused  persons  are acquitted  on  benefit  of  doubt  and  set  at  liberty

forthwith.

38. The bail  bonds of  the accused persons are extended for a

period of six months as per section 437-A Cr.P.C.

39. Given under my hand & seal of this Court and delivered in the

open Court on this 13th day of August, 2019 at Dhubri.

    (SANGITA HALOI)
Sub-Divisional Judicial Magistrate(S)

     Dhubri.



A P P E N D I X

PROSECUTION WITNESSES:

(i)  P.W.-1 Manik Ali,

(ii) P.W.-2 Nowsad Ali,

(iii) P.W.-3 Johirul Hoque Bepari (Informant),

(iv) P.W.-4 Bakul Sk.,

(v) P.W.-5 Nazrul Hoque @ Sk.

(vi) P.W.-6 Dr. Rabindra Sarma,

(vii) P.W.-6 S.I. Birendra Chandra Barman
(which should have been PW-7),

COURT WITNESSES:

(i) C.W.-1 Saiful Alom,

(ii) C.W.-2 Shall Alom Sarkar &

(iii) C.W.-3 Nur Jamal Bepari.

DEFENCE WITNESSES :

Nil

EXHIBITED DOCUMENTS:

(i) Ext.-1 F.I.R.

(ii) Ext.-2 Medical Report,

(iii) Ext.-3 Charge-Sheet.

  (SANGITA HALOI)
Sub-Divisional Judicial Magistrate(S),

    Dhubri.


